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IN THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATIION No. 100 of 2024,

BETWEEN:

Vanashakti and another., . .Applicants

\ Versus ;

The Municipal Corporation for Greater Mumbai

And others.. . “ : .Respondents

i

Reply on behalf of Respondents Nos. 7 and 8
I, Ms. Karishma Kawade, Assistant Conservator of Forests,

currently posted at Yeoor Range, Sanjay Gandhi National Park
Division [‘SGNP’ for brevity] do hereby solemnly affirm and

state as follows:

1] I have been duly authorized by the Respondent No. 7
[Additional Principal Conservator of Forests — Wildlife (West)]
and Respondent No.8 [Chief Conservator of Forests and
Director, SGNP] to file this affidavit on their behalf. I am filing
this affidavit on the basis of the Division office records of the
SGNP which are maintained in the regular course of official

business and which I believe to be true and correct.

2] 1 say and submit that the applicants in this Original -

Application (O.A.) have raised concerns regarding the
1
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umbai, with a specific focus on the land identified as CTS No.
¥ /B27A/4A/1, Malad East (formerly Survey No. 239/1 part). They
allege that the hills in this area are being systematically levelled,
trees and vegetation are being intentionally set on fire, and the
Wwatercourse of the Walbut Nalla, which flows through the site, is
being obstructed. These actions are purportedly aimed at making
the plot suitable for commercial development. The applicants
S claim that these activities are being carried out by Respondents

iginally part of Survey No§239/ 1, Malad East, which

ed approximately 1,488 acres in 1975, as per records

l:«\ O & ///,
S = aintiined by the Sanjay Gandhi National Park (SGNP). In

August 1975, two notices were issued under Section 35(3) of the
Indian Forest Act, 1927, to F.E. Dinshaw,;the recorded owner of
Survey No. 239/1 (as per 7/12 records);;?,for the acquisition of
approximately 1,488 acres of private “forest land under the
Maharashtra Private Forest (Acquisition) Act, 1975 (MPFA).

In response, the F.E. Dinshaw Trust stated that they did not
possess 640 acres of this land, as it was under acquisition by the
Brihanmumbai Municipal Corporation (BMC) for the relocation
of cattle stables. The Trust subsequently handed over possession
of 848 acres, 29 gunthas, and 12 annas to the Forest Department.
However, the Trust filed Miscellaneous Petition No. 1475/1976
in the ﬁigh Court. Considering the "development" carried out by '

the BMC and other factors, it was decided to limit the acquisition
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led before the High Court in

res, 29 gunthas, and 12 annas
were de :
clared as private forest vested in the government, and the

:::Si:::z I‘:::teet:luded from acquisition, as it was not
rest due to its acquisition by the BMC
(Respondent No. 1 in thig 0.A.).

The land in question in this Original Application (O.A.)
forms part of the 640 acres held by Respondent No. 1 and,
therefore, was never acquired as "private forest" under the
Mabharashtra Private Forest (Acquisition) Act, 1975 (MPFA).
Subsequently, some portion of land from these 640 acres was
returned to the F.E. Dinshaw Trust. Additionally, the F.E.
inshaw Trust has filed Writ Petition No. 2870 of 2021 against

qualify as "forest" under the Indian Forest Act, 1927, nor has it

been notified as a "protected area” under the Wildlife

(Protection) Act, 1972. Additionally, possession of this land has
never been with the Sanjay Gandhi National Park (SGNP) or any
other division of the Forest Department of the State of

Maharashtra.

5] I say and submit that on S December 2016, the Eco-

Sensitive Zone (ESZ) of the Sanjay Gandhi National Park

r (SGNP) was notified by the Central Government under the
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* NVirg :
AWANTY ) nment (Protection) Act, 1986 (EPA). According to the
jfanarashtra POIt of the Joint C 3
A No 1640 ] ommittee, which inspected the site following

£ 2110112025 ¥ ot
: er dated 10* May 2024, of this Hon’ble Tribunal, certain

orti i
o ‘ tons of the land in CTS No, 827A/4A/1, Malad East, fall
Within this ESZ,

6] I say and submit that in its order dated 10% May 2024, in

this Original Application (O.A.), this Hon’ble Tribunal directed
the formation of a Joint Committee comprising senior officers.
The Tribunal further mstrq/ctgd the Committee to inspect the site
of the alleged enviroifipéitalidgddation and submit a detailed

e R

//»@w < | -:\ %‘A ;
i_, * /i‘ M. SAWM.{ 1 i}( a
Regd. No. 1643

! hane, Maharas ire 2
7] I say and Q\E{B‘;ktihm in’ é,dm }%Hce with the said order, a

N

Joint Committee \%&%Mipugd;@h{pﬁsing Respondent No. 7
as the Nodal Ofﬁcgﬁaﬁe%uf{Municipal Commissioner of
Zone 7 (Respondent No. 1), Executive Engineers from the Thane
Irrigation Division, Kalwa, Thane, and Respondent No. 8 as the
Member Secretary. The Committee, along with Applicant No. 2,

conducted an inspection of the site on July 24, 2024,

8] I say and submit that the aforementioned Joint Committee
prepared a detailed inspection report, which has been submitted
to this Hon’ble Court through Respondent No. 7 and is part of the
record in these proceedings. The present Respondents, who were
membex:s of the Joint Committee, confirm and endorse the
contents, observations, and recommendations of the said report.

To maintain brevity and avoid unnecessary repetition, the report
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is not
Teéproduced o quoted here, However, I respectfully m\‘

leave to refer to and rely upon the report as needed. /0>

9

The land in question,

while adjacent to a pristi
does not fall under the jurisdi

therefore, respectfully submit that appropriate orders,
ctions, or recommendations may be issued in this Original
{4\pplication (0.A.).

' AFFIDAVIT
ﬂ* Ms. Karishma Kawade, Assistant Conservator of Forests,

currently posted at Yeoor Range, Sanjay Gandhi National Park

~ Division do hereby solemnly affirm and state on behalf of

which are maintained in the regular course of official

ess and which I believe to be true and correct.

(Karishma Ka%/?'ahtef) 5
Assistant Conservator of Forests
Sanjay Gandhi National Park Division

For Respondents nos. 7 and 8
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